FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy (Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF ANUSMERA REALTY AND

INFRA PRIVATE LIMITED
1. NAME OF CORPORATE DEBRTOR Anusmera Realty and Infra Private Limited
2, DATE OF INCORPORATION OF 13/11/2009
CORPORATE DEBTOR
3. AUTHORITY UNDER WHICH RoC-Mumbai
CORPORATE DEBTOR IS
INCORPORATED/REGISTERED
4. CORPORATE IDENTITY NUMBER./ U45202MH2009PTC 197060
LIMITED LIABILITY IDENTITY
NUMBER OF CORPORATE DEBTOR
3. ADDRESS OF THE REGISTERED Registered Office address:
QOFFICE AND PRINCIPAL OFFICE (IF AET $3/A NG Ach Mare. Chemb
F. .G Acharva Marg, Chembur,
ANY) OF CORPORATE DEBTOR Mumbai City, Murbai, Maharashtra-400071
6. DATE OF CLOSURE OF INSOLVENCY
RESOLUTION PROCESS 05/07/2024
7. LIQUIDATION COMMENCEMENT 06/07/2024 (The order has been communicated
DATE OF CORPORATE DEBTOR and received by the liquidator on 08/07/2024)
3. NAME AND REGISTRATION Mr. Umesh Chand Goval
NUMBER OF THE INSOLVENCY . .
PROFESSIONAL ACTING AS Registration No:
LIQUIDATOR IBBI/IPA-001/TP-P-01876/2019-2020/12974
9. ADDRESS AND E-MAIL OF THE Address: Flat No. A-603, Wing-A Tower-4,
LIQUIDATOR, AS REGISTERED "Enchante" Lodha New Cuffe Parade Wadala
E-mail: govaluc.ip@gmail.com
10. | ADDRESS AND E-MAIL TO BE USED | Correspondence Address:
FOR CORRESPONDENCE WITH THE
LIQUIDATOR 1343. Level 13, Plot No 17-18, Platinum Techno
Park, Sector 30 A, Sector 30, Vashi, Navi
Mumbai, Maharashtra-400705
E-mail; anusmera.cirnibomal.com
11. | LAST DATE FOR SUBMISSION OF 07/08/2024 (Thirty days from the receipt of the
CLAIMS Liquidation Order)

Notice is hereby given that the Hon’ble National Company Law Tribunal, Court-V, Mumbail Bench
has ordered the commencement of liquidation of M/s Anusmera Realty and Infra Private Limited

on 5% July, 2024.

The stakeholders of Anusmera Realty and Infra Private Limited are hereby called upon to submit
a proof of their claims including any update on or before 07% August 2024, to the liguidator at the

address mentioned against item 10,

The financial creditors shall submit their proof of claims by electronic means only. All other
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In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by
such a stakeholder during the corporafe insolvency resolution process under the Insolvency and
Bankruptey Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016,

shall be deemed to be submitted under section 38,

Submission of false or misleading proofs of claim shall attract penalties.

5
Mr. Umesh Chand Goyal

. -

Place: New Delhi

Date: 12.07.2024 Liquidator
Anusmera Realty and Infra Private Limited

Registration No. IBBI/TPA-001/IP-P-01876/2019-2020/12974
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FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Banfrupicy (Liquidation Process) Regulations, 2016
Corrigendum to FORM B Public Announcement made on 12.07.2024

FOR THE ATTENTION OF THE STAKEHOLDERS OF ANUSMERA REALTY AND
INFRA PRIVATE LIMITED

‘Address for correspondence’ mentioned under item No. 10 is modified to read as under:

10. ADDRESS AND E-MAIL TO BE USED | Correspondence Address:

FOR CORRESPONDENCE WITH THE | 144, t4th floor, B Wing, Mittal Court, Nariman

E-mail: anusinera cirpi@email.com

All other particulars remain unchanged.

r. Umesh Chand Goyal
Y Liquidator
ealty and Infra Private Limited

Place: New Delhi
Date: 16.07.2024

Registration Ne. IBBL/IPA-001/IP-P-01876/2019-2020/12974
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FRIDAY, JULY 12, 2024

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS
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TRUCAP FINANCE LIMITED

g"mmrlv known as Dhanvarsha Finvest Ltd)
Registered Otfice: 3rd Foor, & Wing, D.J. House, Ol Nagardas Road,
Anidheri (East), Mumbai — 400068, Maharashira,
GST No: 2TAAACDI887D12C
Corporate Identity Number: L24231MH1994PLC334457

PUBLIC NOTICE

This is 1o inform the Public that Auction of pledged Gold Ornaments will be conducted
by TruCap Finance Limited (Formery kmown as Dhamvarsha Flovest Ltd) on
29th July 2024 at Thane at 11:00 AM.

Branch address: TruCap Finance Limited (Formerly known as Dianvarsha Fngest Lid)
ahop No. 18, B-Wing, Devi Darshan CHaL, Bhavanl Chowk, Temblinaka, Thang-West,
Thana - 400 601,

Tha Gold Ornaments to be sucfioned belong to Loan Accounts of our varous
Customers who have failed to pay their dues. Dur nofices of auction have baan duly
issuedto these borrowers.

The Gold Drnamenis to be auctionad belong to Overdue Loan Accounts of our various
Customers mentioned bebow with branch name.

Dombivali Branch: GLODD000D01 60233 {Shivalik-102742515203)

Vasal Branch: GLOODOOO0T 99671 (Shivalik-102742517443),

For mora details, please contact TruCap Finance Limited (Formerly known as
Dhanvarsha Finvast Ltd)

Contact Person: Vinod Maskar

Contact Number(s): 9870424107

TruCap Finance Limited (Formerdy known as Dhanvarsha Finvest Lid) reserves the
nght fo after the number of accounts fo be auciioned &/ posipone / cance! the auclion
withou! any prior nolice.)

TruCap Finance Limited

gforaet | 5@5 (/7] Union Bank

Sk )l il ML

UMFB Vashi Turbshe Branch, Commoddy Exchange Bldg, Bombay Ol Seeds &,
(il Exchange Premises Co-op. S0, Lid, Plat Mo 234, Sec. 1%, Yashi

(Formerly known as Dhanvarsha Finvest Lid)

Indian Bank

—ug?—-q:p.:n.-_u . :I'.!'LI-T L s ]

DADAR MARKET (D503) BRANCH :
Senapati Bapat Marg, Dadar BS Road, Dadar West - 400028,

E-mail : d503@indianbank.co.in; Website :- www.indianbank.in

POSSESSION NOTICE (For Immovable Property)

[Under Rule- 8(1) of Security Interest (Enforcement) Rules. 2002]
Whereas the undersigned being the Authorised officer of the Indian Bank
Dadar Market Branch appointed/designated under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act
and in exercise of powers conferred under section 13(12) read with rule 3 of
the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated
03.04.2024 calling upon Mrs. Harshala Manoj Sukali and Manoj Rajaram Sukali
(Borrower and Mortgagor) to repay the amount mentioned in the notice being
Rs. 52,30,646.00 (Rupees Fifty Two Lakhs Thirty Thousands Six Hundred
Forty Six Only) within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession
of the property described herein below in exercise of powers conferred on him
under section 13(4) of the said Act read with rule 8 of the said rules, on this
10t of July of the year 2024.

The borrower in particular and the public in general is hereby cautioned not
to deal with the property and any dealings with the property will be subject
to the charge of the Indian Bank for an amount of Rs. 52,30,646.00 (Rupees
Fifty Two Lakhs Thirty Thousands Six Hundred Forty Six Only) as on
03.04.2024 and interest, charge thereon.

The borrower’s attention is invited to the provisions of sub-section (8) of section
(13) of the Act, in respect of the time available, to redeem the secured assets.
DESCRIPTION OF IMMOVABLE PROPERTY:

Equitable Mortgage of All the part and parcel of Flat No. 204, 2™ Floor, D wing,
Bldg known as Raj Exotica next to GCC Club, Village Ghodbunder, Mira Road
East, Distt. Thane - 401107, Bounded By :- North : E Wing, South : Mira
Road/ Gaurav Excellency, East : Orchid Gaurav Valley, West : 60 feet Road.

Date : 10.07.2024 Sd/-

Mavi Mumbai - 400705, Phone: 8368436560 emall: ubind3 36563 Eunlonbankefindia bank

POSSESSION NOTICE

APPENDIXAY RULE - (1) (Far Immavaide Property)

Whereas The undersigned baing the Authorsed Officer of Union Bank of India,
under the Securitisation and Reconstruction of Financial Assets and
Enforcement Security Interest Act, 2002 and In exercise of powers conferred
under Section 13 {12) read with Rule 3 of the Security Interest (Enforcemeant)
Rules, 2002 ssued a demand notice dated 28.02.2024 calling upon the
following Borrowears- Mis, Prinz Engineers India and Guarantors/Morigagors-
Mr. vitthal Damodardas Jhaver, 1o repay the amount mentionad in the notica
being Rs. 2,06,89,498/- (Rupees Two Crore Six Lakh Eighty Nine Thousand
Four Hundred Ninety Eight Only) together with interes! as per contraciual rate
from 26.02. 2024 wathin 60 days from date of recaipt of thea said notice,

The Bomowers/Guarantors'Mortgagors having failed fo repay the amount,
notice is hereby given to the Borrower/GuaraniorMortgagor and the public in
general that the undersigned has taken Possession of the property described
herain below in exercize of pewers conferred on him'her under Section 13(4) of
the sakd Act read with rule B of the said rules on 09.07.2024,

The Borrower/Guarantor®ortgagor in particular and the public in general is
hereby cautioned not to deal with the property and any dealings with the
proparty will ba subject to the charge of Union Bank of India, for an amount of
Rs, 2,06,89,498/- [Rupees Two Crore Six Lakh Eighty Nine Thousand
Four Hundred Ninety Eight Only} together with interest as per confraciual
rate from 26.02.2024,

Tha borrower's attention is invited to provisions of sub-section (B) of section 13
af the Act, inrespect of ime available, o redeem the secured assets.

{Sr. No. Description of the Secured Assets

All the piece and parcel of property bearing Flat Mo, 403, admeasuring
1. laboutGBD sq. i onthe Fourth Floor, Mansarovar CHS Lid. Plot Mo, 14,
Sector 17, Above Mc Donalds, Vashi, Navi Mumbai-400703

All the piece and parcel of propery bearing Shop Mo, 17,
| admeasuring about 478 sq. fi. on the Ground Floor, Thackar Tower

2 | Prem Co-op. Soc. Lid. Plot Mo, B6, Sector 17, Above Mc Donalds,
Vashi, Navi Mumbai-d 0703

Adl the piece and parcel of property bearing Shop No. 16, admeasurning

3 *E‘bm:t 252 3q. ft. on the Ground Floor, Thacker Tower Prem Co-op.

" iSoc. Lid. Plot Mo, B8, Sector 17, Above Mc Donalds, Vashi, Mavi

Mumbai-4007 03,
Sdr-
Place: Navi Mumbal Authorised Officer

Date: 09.07.2024 Union Bank Of India

S

Bank of Maharashtra

e — -
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e

MOERTAHIRE
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S. P.ROAD BRANCH, MUMBAI ZONE : Shop No. 3, 1¢ Floor, Rushabh Apartment CHS. Ltd. Dr. R. R. Roy Marg,
Opp. Harkishandas Hospital, Mumbai-400 004, Maharashtra *Tel. No. (022) 2388 2353,

oE-mail : bom67@mahabank.co.in =Head Office : Lokmangal, 1501, Shivajinagar, Pune-411 005, Maharashtra

POSSESSION NOTICE (For Inmovable Property) (Rule 8 (i))

WHEREAS, the Authorized Officer of Bank of Maharashtra under Securitization
& Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 & in exercise of powers conferred under Section 13 (4) and 13(12) of
the said Act read with Rule 3 of the Security Interest (Enforcement) Rules, 2002
has issued a Demand Notice dated 12.04.2024 under Section 13 (2) calling upon
1. Mr. Ashok Ratilal Sapariya (Borrower) 2. Mrs. Manisha Ashok Sapariya (Borrower)
3. Mr. Suresh Ratilal Sapariya (Borrower), 4. Mrs. Neeta Ratilal Sapariya (Borrower)
to repay the amount mentioned in the notice being outstanding of ¥ 2,48,74,127/-
plus unapplied interest upto 08.04.2024 and interest thereon, together with interest
thereon at contractual rate (s) and incidental expenses, costs, charges incurred / to
be incurred within 60 days from the date of receipt of the said notices.
The Borrower 1. Mr. Ashok Ratilal Sapariya (Borrower) 2. Mrs. Manisha Ashok
Sapariya (Borrower) 3. Mr. Suresh Ratilal Sapariya (Borrower), 4. Mrs. Neeta Ratilal
Sapariya (Borrower) having failed to repay the outstanding amount, Notice is hereby
given to the Borrower and Co Borrower mentioned hereinabove in particular and
to the public in general that the Authorized Officer of Bank of Maharashtra has
taken Symbolic possession of the properties described herein below in terms of the
powers the power conferred on him under Section 13(4) of Act read with rule 8 of the
Security Interest Enforcement Rules 2002, on this 11.07.2024.
The Borrower in particular, Guarantor and the Public in general is hereby cautioned
not to deal with the property and any dealings with the aforesaid property will be
subject to the charge of the Bank of Maharashtra for an amount mentioned above.
The Borrowers attention is invited to the provisions of sub-section 8 of section 13 of
the Act in respect of time available, to redeem the secured asset.
DESCRIPTION OF THE PROPERTY
Equitable Mortgage of Flat No. 701, 7t Fir., Krishna Kripa Building, Sub. Plot No. 24(s),
CTS No. F-1544 (Part), Jaybharat Society, 3¢ Road, Khar (W), Mumbai-400 052.
sd/-

Chief Manager & Authorized Officer

S. P. Road Branch, Bank of Maharashtra

Date : 11.07.2024
Place : Mumbai

famds €9 Indian Bank

STERLING POWERGENSYS LIMITED

Reg Off: Office Mo, 127, Rurwal Commercial Complex, Co-Op Premisas Lid,
LB.5. Mang Mulurd {Wast) Murmbes 400080 Maharashira India
Phone: 9619572230y8321803234, Email Id: slerdingsirpsi4 @omail com
CIN: L29213MH1584PLCO34343  Website: www spisoiarin

Place: Mumbai Authorised Officer, Indian Bank

ELIXIR CAPITAL LIMITED

CIN: L67190MH1994PLC083361
Registered office: 58, Mittal Chambers, 228, Nariman Point, Mumbai - 400 021
Website: www.elixircapital.in, Email: dm@elixirequities.com Tel.: 022-6115 1919

NOTICE OF THE 30" ANNUAL GENERAL MEETING TO BE HELD THROUGH VIDEO
CONFERENCING/ OTHER AUDIO-VISUAL MEANS, RECORD DATE, FINAL DIVIDEND
INFORMATION

Notice is hereby given that the 30™ Annual General Meeting (‘AGM’) of the members of
the Company will be held on Monday, 26" August, 2024 at 10.00 a.m. (IST) through
Video Gonferencing (‘VC’) / Other Audio Visual Means (‘OAVM’) in compliance with the
provisions of the Companies Act, 2013 (‘Act’) and rules made thereunder and the SEBI
(Listing Obligations and Disclosure Requirements) Regulations, 2015 read with all
applicable circulars issued by the Ministry of Corporate Affairs (‘MCA') and the Securities
and Exchange Board of India (‘SEBI’) issued in this regard, without physical presence
of the members at a common venue, to transact the business as set out in the Notice of
the 30" AGM dated 16" May, 2024,
In accordance with the applicable MCA and SEBI circulars, the Notice of the 30" AGM
along with Annual Report for the financial year ended 2023-24 will be sent through
electronic mode only to those members, whose e-mail addresses are registered with
the Company / Registrar and Transfer Agent (‘RTA’) / Depository Participants. The
requirement of sending physical copies of the Annual Report has been dispensed with
by the MCA and SEBI through their respective circulars. The Notice of the 30" AGM
along with Annual Report will also be available on the Company’s website viz.
www.elixircapital.in, BSE Limited at www.bseindia.com and website of CDSL at
www.evotingindia.com.
The members can join and participate in the 30" AGM through VC/OAVM facility only.
The detailed instructions for joining the 30" AGM and the manner of participation in the
remote e-voting or casting vote through e-voting system during the 30'" AGM are provided
in the Notice of the 30" AGM dated 16" May, 2024. The Members attending the meeting
through VC / OAVM shall be counted for the purpose of reckoning the quorum under
Section 103 of the Act.
In order to register / update their email address, the members holding shares in demat
form are requested to register the same with their respective Depository Participant(s)
and members holding shares in physical form are requested to furnish the same to the
Company’s RTA i.e. Bigshare Services Private Limited. The detailed procedure for
registration / updation of e-mail address is provided in the Notice of the 30" AGM.
The members will have an opportunity to cast their vote remotely or during the 301"
AGM on the business as set forth in the Notice of the 30" AGM through the electronic
voting system. The manner of remote e-voting and evoting during the 30" AGM is
provided in the Notice of the 30" AGM. The Company has fixed Monday, 19" August,
2024 as cutoff date for determining entitlement of members for attending the 30" AGM
and e-voting.
The Company has fixed Sunday, 18" August, 2024 as ‘record date’ for payment of final
dividend for the financial year ended 31 March, 2024, if approved at the 30" AGM.
The dividend will be paid only through various electronic mode in line with circulars of
SEBI. In order to receive the dividend on time, the Members holding shares in physical
form are requested to update their bank account(s) along with other details with RTA
and shareholders holding shares in electronic mode are requested to notify any change
in address or bank account details to their respective depositary participant(s).
Any queries / grievances pertaining to e-voting process can be addressed to Mr. Rakesh
Dalvi, Sr. Manager, (CDSL) Central Depository Services (India) Limited, A Wing, 25'"
Floor, Marathon Futurex, Mafatlal Mill Compounds, N M Joshi Marg, Lower Parel (East),
Mumbai — 400013 or send an email to helpdesk.evoting@cdslindia.com or call on toll
free no. 1800 22 55 33.
FOR ELIXIR CAPITAL LIMITED
Sd/-
RADHIKA MEHTA

Date: 10" July, 2024 WHOLE TIME DIREGTOR & CFO

NOTICE OF THE 25™ ANNUAL GENERAL MEETING {AGM)
BOOK CLOSURE AND E-NOTING INFORMAT|ON
Nolice & henety ghven thal the F8lh Annual Genaral Meetng of the. mambars ol (e Company wil ba
hel on Saturday 030 August: 2024 & 0300 P, o Wnd Banoust, B-201, 3nd Fioor, Shah Ind Estale
Behird Finch Restaurend, Saki Viker Rioad, Anchen East, Mumbai-d00072, Manerashira. India o irarsact
(e busnass &5 manlionad n e AGM Nolica, in compli@nce wath the apolcable provisions of (he
Comparies Acl, 2013 (Nhe Aot} and the Rules Tramed there wnder resd with the drouiars issosd by The
Ministry of Corporeba Affeirs (MCA) & the Securttias & Exchange Board of Inda (SEBI),
Acoardngy, The Netice comeening the AGM along wWiR the Aancal Report Tor the finandal year 202524
nas been sent through e-meils on Thursdey July 1, 2024 |o those Sharsholders whosa e-mail addrassas
ara ragistared with tha Company or the Registrar and Share Tramsler Agent |'the RTA) ar the Deposiany
Particpanls and are bodding equly shargs of the Gompany & on July 05, 21
The Regsler of Mambers and Share Transler Backs of the Company will reman clasa from Suncay
July 38, 3024 to Saburday, August 03, 2024 (both tays Incisiva) for Ihe purpesa of AGM for (he financial
vear ended March 31, 2084
Tha mambers ane providad with the faciity to cast their vole eectronically on-all thie resolutian sat foeth
n [ malice 1o 350 Anrual General Maeling Lsing b e-wling systam proided by Bigshare Indsy
Private Limiled MBIGEHARE"], The remale e-wling percd commences on Wednesday by 31, 2034
at {800 AM end on Fridey August 02, 2024 31 9500 PA. Members shal nof ba dlowad o underlzhe
resmiale e-taling beayvond the s date and lima, Dunng (he panicd, sharehakdars holding sharas aither in
physical o in dematertalized form as on the cut-off dabe Le: July 27, 2084 may cast their vobe eleciranicaly
Any parson who acquires sharas af 1he Company end becomas a mamber ol tha Company after 1he
dispateh of AGKM Nallse and hokls shares 35 on the aut-off date (e, iy 2T, 2004 may obtain the bgin K
and pessward by sending B request al csstering 1 @gmall com: The fanlty far witing shall alsa ba
aualabla through balio! papers 0 membars allending tha AGKM who have nol aready cast thai wabe at
remote evoling through Ivede portal of BIGSHARE, Members who have cast their vale by remate
a-yobing prior o $he AGM can alse atiend!particpale in the 4G Bl shall not be entiied 1o cast their vole
again. The inslruclions on remote e-vling are detaled in the noles o he Nofce comening e AGM
which = a0 avalable 3 hilps:/ivote bigshareonine com
In cama shansholdars! investar have any ouanes regarding E-voling, you mey reder the Frequantty Asked
Qunstions 'FAQe'Y and ole &= Vating madubl: avmiaiie al g invele gsharaniling oom | uneer
download sechon o vou can email us i vole@bgshereanling com or cal us at: 1300 22.54 22
Atamalively, the Membars may also writa an e-mail ta tha Company al ca.shadinalli@gmail.coen for any
quiriast rtanmation
The zaid AGA Molica i aveilable on the Company's websile &t hlip:\soESoler 0'RER.hmi &nd on 1he
wirhsta of the Slock Exchange e BSE Limibed a1 www bseindia com
For Sterling Powergensys Limitad
S
Sankaran Yenkata Subramanian
Managing Dlrectar
DIM: SDE0TSE1

Flace: Mumbal
Date: July 11, 2024

Jogeshwari West Branch, 15t Floar, Hanna Shopping Arcade, 5. W, Road,
dogeshwan West, Mumbail - 400102, Emall ; jogeshwan@indianbank.co.in

POSSESSION NOTICE (For immovable Property)

[Under Rule- (1) of Security Interest (Enforcement) Rules 2002

Whereas: The undersigned being the Authorized Officer of the Indian Bank,
under the Sacurntizabon and Raconstruction of Fmancial Assets and Enforcement
of Secunty Interest Act and in exercise of powers conferred under section 13(12)
read with rule 3 of the Secunly Interasi (Enforcemant) Rules, 2002 issued
Demand Motice dated 31.09.2024 calling upon the Borrowers Mrs. Neha
Rajkumar Gupta and Mr. Rajkumar Mohanlal Gupta (Borrowers) 1o repay
the amount mentioned in the notice being Rs. 20,94,578.00 (Rupees Twenty
Lakhs Minety Four Thousand Five Hundred Seventy Eight Only) within 60
days from the date of receipt ofthe said nofice.
The Borrower having falled to repay the amount, notice is hereby glven tothe
Bormmower and the public in ganeral thal the undersignad has taken
Possession of the property described herein below In exercise of powers
conferred on him undar saclion 13{4) of the said Act read with rule 8 of the
said rules, onthis 11th July 2024,
The Borrower in particular and the public in ganeral Is hereby cautionad nat to
deal with the proparty and any dealings with the properiy will be subject to'the
charge of the Indian Bank for an amount of Rs, 20,94,5T8.00/- (Rupees
Twenty Lakhs Ninety Four Thousand Five Hundred Seventy Eight Only)
and inlerest and other chargas thereon from date of demand notlce.
Tha Bomrmower's attention is invited to the provisions of sub-section {8) of sacton
(13) ofthe Act, In respect of the time available, to redeem the secured assels.
DESCRIPTION DF IMMOVABLE PROPERTY:
Residential Property bearing Flat Mo, 301, 3rd Floor, Shivani Palace, Village-
Marpoll, Bhiwandi Taluka - Bhiwandi, District - Thane, Pin- 421302,
Boundaries:- North: Flot Mo, 8 and 6 Meter Wide Road, South: Survey No
1165 APalki and & Metar Wide Road, East: Plol Ma. 4 and 7, Survaey No.
T1E/EAPaiki, West: Adjacent Sunvey Mo, Land,

Sdi-
Date: 11.07.2024 Authorized Officer,
Place: Mumbai Indian Bank

a4 |THE WATERBASE LIMITED

Regd OiMee - Ananihapsram Vilage 1 F Gudur Messal, Sedon, Anhra Pradach -524 344, Ph0dd 45661700
E-maill | pussinpEwmarbaseinga.oom | Websim - wwwoweterbassindacom | CIN | LOSOCSAFTEATPLEDNE4SS

NOTICE OF POSTAL BALLOT AND E-VOTING INFORMATION

NOTICE is heraby given pursuani to Sections 108, 110 and other applicable provisions,
if amy, of the Companies Act, 2013, (the Acl’) (including any stalulony modificaton(s) or
re-gnaciment(s) thereof for the time being in force), read with Rules 20 and 22 of the
Companias (Managemen! and Adminisiration) Rules, 2014, Regulation 44 of the
Secunties and Exchange Board of India [Listing Obligatiors and  Disclosure
Raquirements) Regulations, 2013 ('Listing Requéations™ and the Secretarial Standard - 2
on (3eneral Meelings ssued by The Institute of Company Secretaries of India, each as
amended, and in accordance with the. reguirements prescrbed by the Minigiry of
Corporate Affairs (MCA) vide its General Circulars dated Aprl B, 2020, April 13, 2020,
June 15, 2020, September 28, 2020, December 31, 2020, June 23, 2021, December 3,
2021, May 5, 2022 Decambar 28, 2022 and September 25, 2023 (coliactivesy refemed tn
a5 'MCA Circulars’), 1o fransact the special busingss as set oul hersunder by passing
Special Resolutions, by way of posial ballol only by voting through' electronic means
{remode e-voling).

5.No| Type of Resolution Description of Resolution

1. | Special Resclution | Fe-appoiniment of Mr. Rahul Kapur (DINGH20624) as

an Independent Deecior of ihe Company

s R e TITeL E

Re-appointment of Ms, Shashikata Venkatraman (DIN:
(2125617 as an Independant Director of the Company

2 | Special Resolution

Tha Notice of Postal Ballol {'Notice’) is available on the wabsie of the Cormpany at
wiwni waterbazaindia.com. and on the websiie of the Stock Exchange viz. BSE Limited
{BSE’} at www.bseindia_com. A copy of the same is also availabla on the website of
Central Depository Services (India) Limited (COSL) alb www.evolingingsa.com.,

In compliance with the aforesaid MCA Circulars. the Company has sent the Natice on
Thursday, July 11, 2024, only i electronic form o those Members whose names
appearad in the Registar of Membars/List of Beneficial Owners as received from Cameo
Corporaie Senvices Limited, the Company's Regestrar and Transfer &geni ('RTA") ason
Friday. July 03, 2024 {"Cui-0ff date’y and whose emall addresses are registered with the
Companyf BTA/! Deposiory Parbcipanis (in case of electronic sharehosding)-or who will
register their email address i accordance with the process cullined in the Motice
Accordingly, physical copy of the Mobce along with Postal Ballot Form and pre-paid
business reply envelope has not been sent to the Members for this Postal Baliot

The Company has engaged the services of CDEL o provide remote e-voling fadility to its
Membears and the communication of assentor diszent of the Mermbers would only izke place
through the remote a-woling 2ystem. The remaie e-voling pernod comimences on Sunday,
July 14, 2024 at 9:00 a.m. (IST) and shall end on Monday, August 12, 2024 at 5:00 p.m.
(I5T). The remote e=waling maodule shall be disabled by COSL thereafter znd Membars will
nod be afiowed to vole electronicaly beyvond the said daie and firme. Voling rights of the
Mermbers shall be in proportion o the shares held by them in the paid-up eguity share capital
ofthe Company as on cut-off date. Once vote on & resolufion is cast, the Member will not be
abfe bo change i subsequendly. Only those Members whose names are récorded i the
Reqister of Members of the Company or in the List of Beneficial Owners as on the Cut-off
date wil be entitied to cas! their vates by remote e-vating

All grievances connecled with the fackiy for voling by elecironic means may be addressed
{o Mr. Rakesh Dalvi, Sr. Manager, CDSL, AWing, 25th Floor, Marathon Fuluresx, Mafatial Mill
Compounds, N M Joshi Marg, Lower Parel (East), Mumbai - 400013 or send an email to
helpdesk evoling@odsiindsa com or call atioll free no. 1800 22 5533

The Board of Directors has appointed MrM Francis (C.P. No 14967 Practising Comgany
Secretary (Membership Mo: F10705) of Ms. M Francis & Associates. Company
Secretaries, as erutinizer for conducting the Postal Ballot im'a fair and ranspanent manmer,

After completion of scruting of the votes cast, the Scrutiniser will submil his report to the
Chairman of the Company or any other person authorised by him, The results of the
Postal Balled conductad thraugh remaole e-vating along with the Scruliniser's Report will
be rmade available on the websita of the Company at www.waterbaseindia.com, the
wabsite of COSL at www evolingindia.com and will alzo be available on the website of the
Slock Exchange i.e.. BSE Limited at weow.beeindia.com., where the ordinary shares of
the Company are Ested within the stipulaied fimelines. The results will alse be placed on
the Motice Board at the Registered Office of the Company.

DATAMATICS GLOBAL SERVICES LIMITED
Regd. Office; Knowiedge Centre, Plod No, 58, Street No. 17, MIDC,
Andher {E), Mumial - 400083,
Tel: +81-22-6102000011/2 | Fax: +91-22-26343869 | CIN: L72200MH198TPLCD45205
Website; wwa datamatics.com | Email: investars @ datamatics com

ORIX LEASING & FINANCIAL SERVICES INDIA LIMITED
(Tormarly known as CAIS Auto Financial Senices Limited)
{8 Subsidiary of ORIX Auio Infrasiructure Services Limited)
Regd. Office : Plot No. 94, Marcl Co-operative Indusirial Estate,
Andheri-FKurta Road, Andheri (E), Mumbal - 400 059
Tel: + 91 22 2855 5093 / 6707 0100 | Fax; +31 22 2852 8544

=Z

Place: Mumbai DIN: 00112269

Email: infoiionxindia.com | www.omxindia.com | CIN: UT4000MHZ006PLC 163537

POSSESSION NOTICE
[RULE 8(1) SECURITY INTEREST (ENFORCEMENT) RULES, 2002]

Whereas, the undersigned beng the authonsed officer of ORIX Leasing & Financial
Servicaes India Limited, under the Securitization And Reconstrection Of Financial Assets
And Enforcement Of Security Interest Act, 2002, and in exercise of powers confered by
saction 13(12) of the said act read with rule 3 of THE SECURITY INTEREST
{ENFORCEMENT) RULES, 2002 issuad a notica dated 12.07.2022 calling upon Sudha
Gururajan & Nagarajan Venkatraman mortgagers (o repay the amount meniioned in the
notice being IMR 55,83,189.12/- [Rupees Fifty Five Lac Eighty Three Thousand One
Hundred Eighty Nine and Twelve Paise Only) within 60 days of the recegpl of the said
nofice togather with furthar interest and othar changes from the date of demand notice il
the date of paymentirealization.

1. The borrowers and co-borrowers despite baing senvad with the said nolice and having
failed to repay the entire notice’ amaount together with furiher interest and other changes,
nolice 1s hereby given 1o the bomewers a&nd public in general thal tee undersigned has
laken Physical passession of the property descrbed here in under In exerdsa of powers
conferred on himy'her under section 13{4) of the said ac! read with refe 3 of the said rules on
08" July 2024,

£, The borowers and co-borrowers in parficutar and pubsc In general 1s hereby cautioned
ol bo deal with the property and any dealing in the properly would be subject to the chargs
aof notice of INR 55,83,189.12/- (Rupees Fifty Five Lac Eighty Three Thousand One
Hundred Eighty Nine and Twelve Paise Only) together with further interest and other
charges from the date of demand notice fill the date of payment! reglization

3. The barrower's attention is invilad to provision of sub-section (8] of saction 13 of the Act
mnrespectof ime available, to redeem the secured assets.

All That Piece And Parcel Of Flat Mo. 704, Tth Floor, Admeasunng 752 5q. Ft. {built Lip
Araa}, Bidg No A-4, Bwastik Palm Chsl, Constructed Oin Land Bearing Survey No. 131,
Hizsa Mo 4, Survey Mo. 134, Hissa No, 2.3, 5, Survey Mo, 135, HissalNo. 1,2, 4, 5,6, 7,
Survey No. 136, Hissa No. 16/a, 17 At Village-Koishat. Azad Nagar, Dharmacha Pada
Road, Thana {W)-400607, And Bounded 45 : North : New Brahmand Phasa 7 Building
East: Open Space, West : | 3 Bungalow, South: Universal High School Building

Date : 08.07.2024

Place : THANE, MAHARASHTRA Yours Falthfully,

Laan Account Ma: LMBNO00O000607TA Authorised Officar
ORIX Learsing & Financial Services India Limited

ROTICE

TRANSFER OF EQUITY SHARES OF THE COMPANY TO THE INVESTOR EDUCATION AND
FROTECTION FUND (IEPF)
Eharehoider ara heredy infomnad thal pursuant o provisiens of Investor Education and Pratectan
Furd Authorty {Accounding, Awdit. Transfer and Refund) Rules, 216 as amendad from fime
b firme he Aules®), (b Final Dividend declared for the financial year 2096-17 which
remain unclaimed for & paried of seven vears will be credied t IEPF on October 20, 2024,
The comespondng equiy shares on which dividend were uncleimed for seven conseciiive
vaars will aleo be translered as por the procedure sel out in the Rukes
In compliance with the Rules, individual notices are being sent to all the concemed sharsheoldens
whise shares are iabla 10 be iransieered 10 |EPF as par aloresakd Rules, the full delads of such
sharehoiders is made available an the Company's Wabsite: htips.www. dalamatics.com/
about-usfinvestor-ralationafnpaid-unclaimed-dividend
&1 concemed Shareholder(s) are requastad 1o make an application to the Company’ Company's
Regsirarand Share Transter Agents preferably on or before Coicher 02, 2022, with a request
far claiming unpaldunclaimead dividends for the financial vear 2016-17 and omearnds 1o enable
préceesng fhe clalims befare the due date.
In the event vald claim i not received on or before October 03, 2024, the company will
procesd 1o trangler the Bable dividend and comespondng equily shares in fzvow of |EPF
andharity 'wehout any further nofice. Please nole thet no claim shall e against the Company
in razpect of unchaimed divisand amount and shares transferred 1o |EPF puersuant o the said
ruies. It may be noted thal the concerned shareholder|s) can daim fhe transierred shares and
dividend from IEFF Awthority by making an online. Application in the prescribed e-fomm
[EPF-5 and sanding the physical copy of the regulsite documants prascribad in Form EEFF-
5, to Fe Modal Cificer of ihe Company,
Figazs note thal no claim shall 2 against the Company @ respact of unclaimed dvidend
ampunt and shares banslered 1o IEPF pusuant to he said Rules.
In 1his connecton, pleags note the following:
In case shares are held in Physical form: The Company would be sssuing new share
carlificatals) in lleu of the wignal share cerilicatels) keld by concerned Shaneholden 2 for the
puptse of iransler of shares to the Demal Account 1o the FEPF Autharity a5 per the Rues and
upon-such Issue, the origingl share certificalels] which stands registered in concerned
Sharsholdens) name will stand automatically cancedled
In case shares are held in electronic form: The Demat Account of the concerned
sharahpldens] will b debited for the shares liable 1o be banslered 1o the Damal Account of
the [EPF Autharity ag per the procedure prescrbed in-the Rules,
For further informaton’ clanfication, shareholders may wide or condact o
s Company’s Regsinar and Transfer Agen:, Datamatics Business Solutions Limited, Flat
Mo A6 & 17, Pant B, Cross Lane, MIDC, Andrarn (East), Mumbai - 400 053, Tel: +31 {22}
G671 2151, Email; investorsguary @ datamabicsbpm.com.
* Nz Dwya Burnal, Nodal CHicar, Datamatics Global Services Limited, Knowledge Candna,
Plot Mo, 58, Straed Mo, 17, MIDG, Andhen East, Mumbai - 400093, Tal; +31 (221 6102 0003,
Email: investors 8 datamatics. com,

For Datamatics Global Services Limited

For The Waterbase Limited
Sdi-
Place : Chennai Bala Arumugam
Date : 11.07.2024 Company Secrefary
Form Mo,

[See Regulation 33{2)]
By Regd. AD. Dasti failing which by Publication.

OFFICE OF THE RECOVERY OFFICER-I/II
DEBTS RECOVERY TRIBUNAL PUNE

Unit no 307 ta 310 Jrd Noor, kakade Biz lcon Building, Shivaj Nagar, Pune 411005

Sdy-
Place: Mumbai Divya Kumat
Date : July 11, 2024 EVP, Chief Legal Officer & Company Secretary

DESCRIPTION OF THE PROPERTY

FORM B
PUBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankruptey

sec@ amal.co.in |

&
Amal Ltd

30 B, Veer Savarkar Marg, Dadar (West), Mumbal 400028, Maharashtra, India
(+91 22) 62559700 | www.amal.co.in
CIN; L24100MH1974PLC0O1 7504

Extract of standalone and consolidated financial results for the guarter ended on June 30, 2024
[In terms of Regulation 47(1Kb) of the SEBI (Listing Obligation and Disclosure Requirements) Regulation 2015]

Mumbai
July 11, 2024

[T lakns)
&r. Particulars Standalone Consolidated
Mo Quarter ended on Year anded on CQuarter ended on Yaar endad onj
June 30, 2024 |March 31, 2024] June a0, 3023 | March 31, 2024|Jume 30, 2024 |March 31, 2024| June 30, 2023 |March 3, 204
Unaudited Unaudited Unaudited Audited Unaudited Unaudited Unaudited Bdited
1. | Total income from oparations BEY.12 8277 418,72 313343 206053 2.120.90 1,680.78 8,609.38
2 | Mel proi | [loss) for e pericd bedone tax {(103.27) 208.56 {143.96) 45,18 1573 5a.36 [306.15) 2T
3. | Met profit | (oss) for the period after tax (T3.22) 148.75 {101.58) 24263 &4 57 37.06 {264.56) 17046
4, | Total comprehensive income for The period
[comprssg pralt dor the perod (afler lax) and offear
comprehensive income (atter tax)] {73.13) 144,96 {100.86) 243.00 4476 34,91 (264 24) 17017
5, | Equity shara capilal 123627 1,236.27 1.236.27 12627 123627 1.236.27 1,236,287 1,238.27
B, | Other equaly TEAT A5 575305
7. | Eamings per equity-share of T 10 each
inod anmualised, excludging year end)
Basic sarmings (T) [.59) 1.18 (.82} 1.86 0.35 .30 [214) 1.23
Dilted eamings (%) i0.59) 1.19 (.82) 1.56 0,36 0,30 (214} 1.23
Holes:

1 The above is-an extract of the detaded formal of results filed with the Stock Exchange under. Regulation 33 of the SEB [Lisbing Obligation.and Disclesure Requiraments)
Reguiafions, 2015, The details in prasoribed formal of the resulls arg available on the websites of the Siock Exchange www.bseindia com) and the Compéry (www,amal.og.ing,

For Amal Lid

S

(Hajeey Kumar)
Managing Direcior
DIM: 07731458

Board of India (Liguidation Process) Regulations, 2016

FOR THE ATTENTION OF THE STAKEHOLDERS OF

ANUSMERA REALTY AND INFRA PRIVATE LIMITED

| PARTICULARS | DETAILS
1. NAME OF CORPORATE DEBTOR | ANUSMERA REALTY AMD INFRA PRIVATE LIMITED
£ Date of Incarporafion of Camporate Diebiar] 131112009
5, ¢ Aufhonty under which Corporale Debloe | RaC-Mumibai
& IncorparaledRagislersd
4. Corporate [dentity Mo, / Limited Liability | L4S203MH2003PTC 197060
ldentification Ma. of Corporgie Debior _
5. hddress of the registered office & principal! Registered Offic ;: & FF 334 N.G Acharya Marg
affice (il any) of Lomparate Deblor Chigrbur, Mumial City, Mumbal, Mahareshira-£00071
A. Dgtz of clasure al ins:ll.larq:',: -I:I-S.'I]'i",'il.'p,'-:d
Aesafuhon Pracess _ _
Liguidalion commentamand dade DENTI2024 ( The arder has been communicated and
al I:ixr,a:qalﬁ Deblor I fateived t'f e |IqIJ dakoe an ﬂﬂ"f':"'-:"".lzd-i
& Mame & Registrafion Number of Insolvency |Mr. Umesh Chand Gaoyal
Professional actng a5 Liquidalor { Ragn No.:|BBIPAO0 P-P-01 B0 19- 20001 2674
9. Addess and Email of the liguidator Addrege - Flat Mo, A-503, Wing-A Tewar-d, "Encharta”
a5 ramsiened with the Board Locfia Mew Cullz Perade Wadala (East), Mumbai-05T
) Emiall 1D gowafuc pilamal cam
Comespondence Address: 1343, Laval 13, Flat ko
17-18, Phatinumn Techns Park, Secior 3004, Seclar 30,
Yashi Maa Mumbs, Maharashia-d00T] s
| Emnail 1D: arusmera crpEomal.com
| 07/08/2024 (Thirty daws from
the receipd of e Liquidation Qrder)
Milice & erely given thal fhe Hon'ble Natioral Company Law Tribunal, Court-V, Muméal Bench has
ordesed tha commancament of ligudation of Mis Anusmera Realty and Infra Private Limited on Sth
July, 2024.
The stakeholders of Wés Anusmera Realty and Infra Private Limited are hereby called upon bo sebamita
praed of Thr daemns ircluding any updale on or balore 07th August 2024, o the guidatar ol the address
manliened agamslibam 11
The francial creditors shal sumit Seir proof of claimg by elecinanic mears only. Allother stakehokders
may sobmit fie prood of Saimsin person, by post or by elecironicmeans
In casa g stakehdlder do2s nal submil its clairs durmyg e liquidalicn process, e claims submifled by
such 3 slakeholder durmg e corporale insohency resclufion procass. undar the Insolvency and
Bankruplcy Board of India {Insalency Resalubion Progess for Corporate Persons) Regulalions, 2016,
shall b deemed o be submitted under saction 36
Submission of false or misleading proofs of claim shall attract penalties.

10 Addrass and e-mail o be usad
corresaondence wilh $he iguidator

14, Lastdata lor sunmession of Llains

Sdi-

Mr. Umesh Chand Goyal

Liquidator

Enusmera Really and Infra Private Limited

Registration No.: IBELIPA-O01/IP-P-018T6/2019-2020/12874

Date - 11.07.2024
Ptace  Mew Dali

NOTICE FOR SETTLING A SALE PROCLAMATION UNDER HULES3 OF THE
SECOND SCHEDULE TO THE INCOME TAX ACT, 1961 READ WITH THE
RECOVERY OF DEBTS&BANKRUPTCY ACT, 1993.

RCA31/2018 03-07-2024
HOFC BANK

Vs

To VENKATESH FEEDS & FARMS & QRS

(CD 1) Venkatesh Feeds & Farms, a

partnership firm, Polgacn Post Kasar Kandgaon. Tal-Ajara. District -
Kolhapur-416 505

(Cd-2) Mr. Rajesh Suryaji Narvekar,

Polgaon Post Kasar Kandgaon, Tal- Ajara, District- Kolhapur-416 505.

(Cd-3) Mrs. Sonali Rajesh Narvekar,

Palgaon Post Kasar Kandgaon, Tal- Ajara, District- Kelhapur-416 505.

(Cd-4) Mrs. Kamal Suryaji Narvekar,

Polgaon Post Kasar Kandgaon. Tal- Ajara. District- Kolhapur-416 505.

(Cd-5) Mr. Ramesh Satyappa Narvekar,

Hiat Annapurna Buiiding, 329/3, Rajarammagar. Udyam Nagar, Belgaum-
590 008

(Cd-6) Mr. Shashikant Suryaji Narvekar.

Folgaon Post Kasar Kandgaon. Tal- Ajara. District- Kolhapur-416 504,

(Cd-T7) Mr. Suryaji Somji Narvekar.

Palgaon Post Kasar Kandgaon. Tal- Ajara, District- Kolhapur-416 505,
(Cd-7-d) Smi. Hemlata Suryaji Narvekar,

At Post Palus, Dist. Sangli-416310.

(Cd-8) Mr. Sadashiv Vasant Deshinge.

Sainagar, Jalalur Road, Raybag, Taluka - Raybag. District-Belgaum. State
Karnataka.

Whereas you were ordered by the Presiding Officer of DEBTS RECOVERY
TRIBUNAL PUMNE who had issued the Recovery Certificate dated 21/12/2018 in
0A/386/2014 to pay Rs. 5,79,36.735.00 (Rupees Five Crore Seventy Mine
Lakhs Thirty Six Thousands Seven Hundred Thirly Five Only) to the Certificate
Hoider Bank, i.e. a sum of Rs.4,66,54,201/- (Rupees four crore sixty-six lakh
fifty-four thousand two hundred one anly) together with interest @10% per
annum from the date of filing of application ie. 14th July, 2014 till
payment/realization and costs & interest of Rs. 1,12,82,534/- (Rupees One
crore twelve lakh eighty two thousand five hundred thirty four only), and
whareas the said has not been paid, the undersignad has orderad the sale of
under mentionad immavable/maovable property.

2. You ara hareby informed that the 13-08-2024 at 10.30A.M. has baan fixed for
drawing up the proclamation of sale and settling the terms theraof. You are
raquested to bring to the notice of the undersigned any encumbrances, charges.
claims or liabifities attached to the said properties or any portion thergof,

Specification of praperty

(1) All the piece and parcel of Land bearing Gat No. 326 total admeasuring of 02
H 40 R situated at village Bahirewadi Tal, Ajara Dist. Kolhapur.

(2) All the piece and parcel of Land bearing Gat No. 85 total admeasuring of 04 H
10.2 R situated at village Khanapur Tal. Agara Dist. Kalhapur,

i3} All the piece and parcel of Land bearing Gat No. 266 and 67 tofal admeasuring
ot 05 H &7 .6 A situated at village Polgaon Tal. Ajara Dist. Kolhapur

(4} All the piece and parcel of Land bearing Gat No. 19/2 total admeasuring of 03
H &0 R situated at village Talekarwadi Tal. Vengurla Dist. Sindhudurga,

(8} Allthe piece and parcel of Land bearing Gat No. 271/1K total admeasuring of
03 H 20 R situatad at village Tendoli Tal, Kudal, Dist. Sindhudurga.

(6) All the piece and parcel of Land bearing Gat No.30/14 and 1973 total
admeasuring of 03 H 20 R situated at village Dhopatewadi Tal. Devgad, Dist.
Sindhudurga.

(7} Poultry Sheds constructad in Gat No. 266 of Village Polgaon

(8) Poultry Sheds constructad in Gat No 85 of Khanapur.

(9) Poultry Sheds constructad in Gat Ma. 19/2 of Talekarwadi.

(10} Poultry Sheds constructed in Gat No. 326 of Bahirewadi.

(11) Poultry Sheds constructed in Gat No, 30/14.

(12) Poultry Sheds constructed in Gat Nos, 19/2 and 19/3 of Dhoptewadi.

(13) Poultry Sheds constructed in Gat No. 271/18 of Tendoli

(14} Poultry Sheds constructed in Gat No. 271718 of Tendali.

(15) Poultry Sheds constructed in 2711 K of Tendoli.

Given under my hand and the seal of the tribunal, on this oate : 03-07-2024

[‘3,.-!- " [RAVIKANT VINAYAK YADAV],
" RECOVERY OFFICER |,
DEBTS RECOVERY TRIBUNAL PUNE

financialexp.epaptin
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FINANCIAL EXPRESS

FORM B
PUBLIC ANNDUNCEMENT
(Regulation 12 of the Insolvensy and Bankrugicy (Liguidation Processl Requlations, EFIH::-}I-'
Corrigendum o FORM B Public Announcement made on 12,07, 2024
FOR THE ATTENTION OF THE STAKEHOLDERS OF
AMUSMERA REALTY AND INFRA PRIVATE LIMITED
‘Address for correspondence’ mentioned ender ilem Mo, 10 is modified to read as under; |

(... Continued from previous page)
BOOK RUNNING LEAD COMPANY SECRETARY
MANAGER TO THE ISSUE s L Lt LS el AND COMPLIANCE OFFICER

'ﬂ-ﬂ P i
BEELIA/E Skyliiie v

s jwmafrvest AMBIT FINVEST PRIVATE LIMITED

|Corparate 041 Karskia Wall Sheet, 59 Noor, & 506-510, Andher-Kuda Read, Andher East, Mumbai-900093
AUCTION CUM SALE NOTICE FOR SALE OF UNENCUMBERED MOVABLE ASSETS
Motice is heredy given to the public in generat and in particular to the Borrewer and Go -
Borrower {as defined below) that &t the time when MYs - Ambil Finvest Pyl Lid took
possession of the-securad asset under the SARFACSY Act, 2002 , movable properiies
/noods wera lying at Secured Asset, however despile passage of sufficlent ima no one

b e ! : - 10| ADDRESS AMD E-AAM TO BE LISED FOR | Corfespomdence Addness:
BEELINE CAPITAL ADVI R KYLINE FINANCIAL SERVICE has tirned to claim possession of sald gonds lving at the secured asset, . That by present : o i 5 g o M i :
C SORS S C S CES V.L.INFRAPROJECTS LIMITED notice 5 day's time [ opportunity i given to the borrowers | co-bormawers and general EE&;;SD:DH R ITI TS ,,f:;,;:ﬂu';]”ﬁﬂ FI A RO, mman EO Ry

PRIVATE LIMITED

SEBI Registration Number: INM000012917

PRIVATE LIMITED

SEBI Registration No.: INR000003241

Ms. Anjali Mukeshbhai Samani
Address : Office at 716, Shivalik Satyamev, Near Vakil

pubdic, 10 remove Qoeds [ movalle properties, updn showing valld ownership, lyingat
property bearing No. SHOP NO. 13 ON THE GROUND FLOOR, BUIDLING NO. B3/84, IN

E-mail: anusmera.cirpi@omail_com

&l piher particilars remain unchanged,

Address: B 1311-1314, Thirteenth Floor. Shilp | | Address: D-153A. 1t Floor, Okhla Indusrial Area | | Saheb Bridge Bopal, Ahmedabad- 380058, Guiarat THE BUILDING KNOWN AS HAPPY HOME ESTATE, SOCIETY KNOWN AS HAPPY HOME .|
Corporate Park, Rajpath Rangoli Road, Thaltej, Phase-I, New Delhi — 110020, India India ES,,WE [":"'?"FERMWE HOUSING SOCIETY LTD., POONAM SAGAR LUMPLEX, MIRA Mr. Umesh Chand Goyal |
Ahmadabad, Gujarat — 380054, India. Tel. No.: 011-40450193-197 Tel No: +919998850177 ROAD (EAST), DISTRICT -THANE — 401 107, else movable propertses / goods lylng at Liquidatar |

secured asset would be sold by way of asclion [ open bidding on 22.07.2024 "As I3
Where Is”, “As Iz Whal is”, “Whatever There is” basis an 22-07-2024 (between 11
pm. 1o 04 p.m.) for receviary of INR /- TB33/- (Rupees Seven Thousand Eight Hundred
Thirty Three Only) as on 12.007.2024 togethar with further infarest and other charges
thereon il date of acteal payment due io the Secured Creditor from 1) SHAHL ZAIKA
FAMILY RESTAURANT, 2) Mrs. SAJIDA AMIN MALPARA, 3) MOHD AMIN HABIB
MALPARA (“Borrower” and “Co— Borrower”).

SCHEDULE Name of the borrower

SHAHI ZAIKA FAMILY RESTAURANT

Email: cs@vlil.in | Website: www.vlil.in Anusmara Aealty and Infra Private Limifed |

Place: New Delhi |
Registration No. IBBVPA-DDYAP-P-0N §76/ 20 3-202001 2974 |

Date: 16.07.2024

Telephone Number: 079 4918 5784

Email Id: mb@beelinemb.com

Investors Grievance Id: ig@beelinemb.com
Website: www.beelinemb.com

Email: ipo@skylinerta.com
Website: www.skylinerta.com

Investor Grievance Email:
grievances@skylinerta.com

Investors can contact the Company Secretary and
Compliance Officer or the BRLMs or the Registrar to
the Issue in case of any pre-Issue or post-issue related
- problems, such as non-receipt of letters of Allotment,
Contact Person: Mr. Nikhil Shah Contact Person: Mr. Anuj Rana non-credit of Allotted Equity Shares in the respective

CIN: U67190GJ2020PTC114322 CIN: U74899DL1995PTC071324 beneficiary account and refund orders, etc.
AVAILABILITY OF RED HERRING PROSPECTUS: Investors are advised to refer to the Red Herring Prospectus and the Risk Factors contained therein before

IN THE HIGH COURT OF JUDICATURE AT BOMBAY

ORDINARY ORIGINAL CIVIL JURISDICTION
COMMERCIAL ARBITRATION APPLICATION (L) NO. 4953 OF 2023

applying in the Issue. Full copy of the Red Herring Prospectus is available on the website of the SEBI at www.sebi.gov.in, website of the Company at www.ulil.in, the Shop No 30 To 34 Chandresh Accord Bldg No 7, Mira Road Eas! Mira Bhayander Tata Mctors Finance Limited ~-Applicant
website of the BRLM to the Issue at www.beelinemb.com, the website of NSE i.e. www.nseindia.com, respectively. Road Nr Silver Park Mira F‘_“_'j East Thane Maharastra - 401107 . Versus
AVAILABILITY OF BID-CUM-APPLICATION FORMS: Bid-Cum-Application forms can be obtained from the Registered Office of the Company: V.L.INFRAPROJECTS g DT L . Tok-Pre Stressing Systeme Put. Ld, <P o et

Unincumbered Movable Goods lying at property SHOP KO 30 TD 34 CHANDRESH Shyamkumar Rai & Sandhya Shah
ACCORD BLDEG NO 7, Mira Road East MIRA BHAYANDER ROAD MR SILVER PARK To,
MIRA ROAD EAST THANE MAHARASTRA - 401107

For further assistance, please feel free to gat in fouch with our client Prashant Ohal AVP
Mabile MNo. 9987580515 & Mr. Saroj Kadam,, Cluster Collection Manager, Mobite Mo.
G7 73578320 Email Id.prashant ohat@ambit. co of Ambit Finvest Private Limétad

Place: Mumbal Sdf- Buthorised Officer
Date : 16,07 2024 Armbit Firngst Private Limited

drobikwik

ONE MOBIKWIK SYSTEMS LIMITED
Regd. Office; Ling Mo, 102, 1l Flaor, Block-B. Pegasus One, Golf Caurse Road,
Saclor-53, Gurugram, Hesvane-122003, Indea.
Tel: +91 (124} 450-3344, CIN: UB4201HR2HISPLCOS 3766,

Webzite: wiww.mabikwik.com, Email:csimabikwik com

NOTICE OF THE 16" ANNUAL GENERAL MEETING
(BEFORE DISPATCH OF AGM NOTICE)

Matica is hereby given thast the 167 Annual General Mesting (CAGM™) of the membars-of Ore
Mobikwik Systams Limited ("Company”™) will be held on Friday, August 09, 2024 at 11:00 AM,
FET] thriasgh video conferencing (V) or other audo-visual means (DAVM], without physical
presence of the members a1 a comman venus, in compliance with all appicable provisions of tha
Companies Act, 2013 ("Act’y and rules made thereunder read with General Circular Mo 1472020
dated Aprld, 2020, Circular Mo, 1772020 dated Apdl 13, 2020, Circular Mo, 2IV2020 dated bay 5,
2020, Circylar Mo, (2022 dated May 05, 2022 and Circular Mo, 02023 dated September 25,
2023 1ssuad by the Minisiry of Corporale ABgrs | MCA Cingufars'), fo transact the businesseas as
sat o In the Notice of AGM

kn compizance with the above said MCA Circulars, the Raolice of tha AGM along with tha
necegsary annesures will be sent only throegh electonic mode o those members whoge g-
mail addrazs are registarad with the Company/Depasilory Padicipant/Link Intime India Private
Limited. The Motice of AGM will also be avallable on the Company's website at

LIMITED, Telephone: : +91 9998850177; BRLM: Beeline Capital Advisors Private Limited, Telephone: 079 4918 5784 and the Syndicate Member: Spread X Securities
Private Limited Telephone: +91 796907 2018 and at the selected locations of the Sub-Syndicate Members, Registered Brokers, RTAs and CDPs participating in the Issue.
Bid-cum-application Forms will also be available on the websites of NSE and the designated branches of SCSBs, the list of which is available at websites of the stock
exchanges and SEBI.

ESCROW COLLECTION BANK/ REFUND BANK/ PUBLIC ISSUE ACCOUNT BANK/ SPONSOR BANK: Axis Bank Limited. UP!I: Retail Individual Bidders can also Bid
through UPI Mechanism.
All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to themin the Red Herring Prospectus.

On behalf of Board of Directors

For, V.L.INFRAPROJECTS LIMITED
sd/-

Place: Ahmedabad Rajagopal Reddy Annam Reddy
Date: July 15, 2024 Chairman, Managing Director and Chief Executive Officer

Disclaimer: V.L.Infraprojects Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other
considerations, to make an initial public issue of its Equity Shares and has filed the RHP with the Registrar of Companies, Gujarat on July 15, 2024 and thereafter with SEBI
and the Stock Exchanges. The RHP is available on the websites of SEBI at www.sebi.gov.in, website of the Company at www.vlil.in, the website of the BRLM to the Issue at
www.beelinemb.com, the website of NSE i.e. www.nseindia.com, respectively. Any potential investors should note that investment in equity shares involves a high degree
of risk and for details relating to the same, please refer to the RHP including the section titled “Risk Factors” beginning on page 25 of the Red Herring Prospectus.

The Equity Shares have not been and will not be registered under the U.S. Securities Act of 1933, as amended (the “Securities Act”) or any state securities laws in the
United States, and unless so registered, and may not be issued or sold within the United States, except pursuant to an exemption from, orin a transaction not subject to, the
registration requirements of the Securities Act and in accordance with any applicable U.S. state securities laws. The Equity Shares are being Offered and sold outside the
United States in 'offshore transactions' in reliance on Regulation S under the Securities Act and the applicable laws of each jurisdiction where such Offers and sales are
made. There will be no public offering in the United States.

The Respondents abovenamed,

WHEREAS, vide Order dated 24.04.2024 and Order dated 25.06,2024, the
Hon'ble Court was pleased to direct the Applicant to issue by way of
newspaper publication, the details of the next hearing. The relevant portion
reads as under:

"Service to be effected through substituted mode by paper publication, in two

widely circulated newspapers, where the respondents were known to have been
last residing or carrying their business activity, The returnable date of the notice
shall beindicated as 24/06/2024."

THEREFOQRE, take note that you are called upon to appear either In-person or

through an Advocate duly authorized by you before the Hon'ble Court on
23.07.2024 at 10030 a.m. or spon thereatter, when the Advocate for the
Applicants shall press for the appointment of an Arbitrator ufs. 11 of the
Arbitrator and Conciliabion Act, 1996, You may remain present if you so desire,

Jay & Co,
Advocates for the Applicant,

Office No. 213, 2nd Floor, "Varma Chambers’,

Homji Street, Fort, Mumbai - 400 001,

Mob.: 9920187873, Email; advdube_patili@hotmail.com

Youmay centact the Applicant at the address given below:

garima advt.

= —— —_—
KORES (INDIA) LIMITED
CIM: U21158MH1836PLOD02404
Regisbened Office:. 301,302, Ashiced Chambers, Lady Jamshed! Road, Mahm [Wesl), Mumbei - 200 015
Phone: (222447600 FAX: 022 24476390
Email: secretarial@kores-ndia.com Website: hitpakores.in
NOTICE

Cersrey  GRATEXINDUSTRIES LIMITED
CIN: L2Z1053MHTa8APLC03 2244

Regd. Office: 109, Kakad Udyog Bhavan, OH. L .. Road, Mahim, Mumtai = 400016,

Maharashtra, Indla. Ted No.: 022 - 52992121 Fax No.: 022 - 62992111
Website: waw.gretex.im E-mail id: Investor@gratex.in

INFORMATION REGARDING 40™ ANNUAL GEMNERAL MEETING

The 40" Annusl General Meeting ("AGM") of the Company will be held on Wednesday,
147 feaqugd, 2024 at 01:00 p.m. via Video Condersncing ! Coer Audio Visuad Maears (00O
fapiity to tren=act the business 2e out in the Meoce of tha AGK

The AGM will be canvened in compliance with applicable prowisions of the Companles Act, 2043 and
fhe Russ made thansunder (the Acl™) prowisions of the Securilies and Exchangs Board of India

Fare &s Canara Bank <4\
ARM - | BRANCH: 37, Kshamalaya, Opp. Patkar Hall, New Marine Lines, Thackersay Marg,
Mumbai - 400 020. eTel.: (022) 2206 5425 / 30, *Email: cb2360 @ canarabank.com

E-Auction Sale Notice for Sale of Inmovable Properties under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and
Guarantor(s) that the below described immovable property mortgaged/charged to the

hiips- e mobikwik com/ir and an the websile of Cantral Depository Sanvices {India} Limited
(CDEL) athitpswww evolingindiz com/noticeResults.jap

Mambess will be pravided wilh the faclity o cast thair wabe elactanicaly, through the resmote &-
Voting facity {before the AGM) and e-Viating taciity (at the AGM), on-all the resolutions sat forth in
tha Motice. The facisly of casting woles will be provided by COSL, Facilily for e-Vofng at the AGM
will b2 mace avakable to those Members presant in the AGM through VCAQAYM fzoility and have
not cast Bhair vole on the fesalutions thraugh remode e-Viabing, The Mambers who have cas! thes
vobe by remote e-Vaoting prior to the AGM may alzo atlend! paricipate In the AGM Through

TRANSFER OF EQUATY SHARES OF THE COMPANY TO INVESTOR EDUCATION
AND PROTECTION FUND (IEPF)

Sharahelders are hereby informed thal pursuand to the provisions af Invesior BEducalian and
Protection Fund Authodty (Accounting, Audit, Transfer and Refund] Aules, 2016 (*the Rulas™)
as amandiad, tha Dividend deckared for the financial wear 2016-2017, which remsained unclamad
for & period of seven years will be credited 10 the TEPF on ar after Ociobar 11, 2024, The
coresponding shares on which dwidends were unclaimed Far seven conseculive years will
alsa be Iranslarred &5 perthe procedure sat oul in the Rules

In comptiance wilh the Rutes, Individual npfices are bising sant o all ihe concarmad sharshoiders

VCAOAVM but shall not be eligite lovole 2 the AGM. Detailed process and manner of remote -
Yating, &-Voting at the AGM and instructions for atiending the AGA through VEIOANM Is being of zuch ehareholders i made available on the Company's Websila: hiips:Meoras.in,
providedin the AGM Notice. in thes connection, please nofe Ihe loliowng:

Members whose email ids are nof registerad with the CompanyiDepositony Parlicipanis (DF) are 1} Incase you hold shares in physical form: Duplicates share certificatels) will be issued
requasted to regester thes amail address with thair respective DP's or with the Reqgistrar and and transferred bo IEPF. The onginal share certificala(s) registerad m your rameis) and
Share Transfer Agent of the Compary at delhi@inkintme.coin for receving Motices and hekt by you, wil stand aulomatically cancellad.

Financial Statements, and other communicaions through elecironic moda. 2} Incase you hold shares in electronic form: Your demal accoun will be debited for the

Far One Mobilwik Systoms Limited shares fable lor transier to the [EPF.
Bl In the event vald claim is nat recenved on or befare Ogtober 11, 2024, the Company will

Secured Creditor, the possession of which has been taken by the Authorized Officer whose shares are liable 1o be fransferrad 1o IEPF as per the aloresaid Rules, the lull details
of Canara Bank, will be sold on “As is where is”, “As is what is” basis on 07.08.2024
for recovery of US Dollar 2.396,298.00 (US Dollar Two Million Three Hundred Ninety
Six Thousand Two Hundred Ninety Eight Only) equivalent to Rs. 18,12,08,055.00/-
(Rupees Eighteen Crores Twelve Lakhs Eight Thousand Fifty Five Only @ exchange
rate of 1US$ = 75.62 INR) and further interest and other charges from 13.07.2020
onwards due to the ARM-I Branch of Canara Bank from M/s. MK2 Technologies
Limited (Borrower), Mr. Nishith Dinesh Shah (Guarantor) M/s. Kairav Management

Consultancy P. Ltd., India, M/s. Signature City Reality Pvt. Ltd. (Mortgagor and

fListing Otigataons and Disciosane. Requirements) Begulalions, 2015 CLstng Regulations and i
prowisions of Genesal Gircular Nes, S95020, 1B, 2008020, 022021 and 22022 daled
08" Agril, 3030, 13" Aprl, 2020, 05% May, 2020, 13 Jenuany, 2021, 05" Mey, 2022 and latasl
Giruy dated 257 Septamier, 2083 Issusd by tha Ministry of Corporabe S8airs ("MGA") (oolectiely
refemed o s WOA Circuians”) read with Circuler Nos. SEBVROYCFDVEMD 1/ CIRP 20207, SEBVHDY
CROCMDZCIRP2021/11 and SEBVHOICFINCMD2/CIR/PI2I2262 daled 127 May, 2020,
157 Jonuary, 2021, 13% May, 2022 and 07 Oglober, 2023 Esied by the Securdlies and Excharge
Baard al Inpia {“the SEBI (colietiely relermed to ps “SEBI Circufans”] without the physical presence
ol tha WMembers al he comman vanua. Tha Instructian for joming the AGM thrawgh VC . OAWK wil
ba pronvcat i (e folics of the AGM. The Membens allending The AGM hrough VG /DA shal ba

. N i S ok gyl * by
coursed for the purpase of reckoning the guorum under Sectica 103 of the Act Guarantor) Mr. Rahul Rajkumar Pathak (Guarantor) (Amtin Rs.) Date : July 13, 2024 Ankita Sharma prmFEdh[ﬂ Lranste IE,"E ILEM %ulﬁ&ﬂd aﬂfj' E-'.]ul|l_|,' Shﬁ"gs Ir'_1a""f'|[ i, L...!EPF il I"""h‘w%

Place : Gurugram Company Secretary and Compliance Officer any further notice. Pieasa nota that no claim shall lis against the Compary in respact g
T Mofce of AGM and e Anpual Report af the Compary, for the Srdancial year ended 31% March, Description of the Property Reserve |Earnest Money unclaimed dividard amount and shares transiered to IEPF pursuant to tha said rules. It may
2024 will be sant oaly by e-mail to thoss Members whose email address |s regisiersd with the Price Deposit be noted that the concerned sharebdiders can claim the-shares and dividerd from IEPF

authority by making an applicaticn in the prescnbed Form [EPF-5 anling aler abtaining
Enlitierant letber fram the Company,

For any queries on the abave matter, sharehalders are requested ko contact the Lompany's
Ragistrar and Share Transfer Agordz, Mr. Santosh Gamare, Link infime Indig Put. L85, Unit
Koras (India) Limited, C 181, 247 Park, LBS Hoad, Vikhrol Wasl, Mumbal-400083,
Tel Wos.; [022] 49186000, Fax Mo, (022} 481 68060, BEmailid: santpsh.qamare @ Inkintime_co.in;
Websita: htips:ifnkintime.coin,

Company S Dleposianes [ Rapistrar and Trensier Agant (*RTA), Adroit Corporabe Servicas Privats
Limfed In accordance with tha MCA Cirsulars and aforesald SEB| Circutans, The Malice of the AGM
and Annual Repor for the Finencig! Year 202524 will alse be availeble on the website of the
Company al www gralein and wabsila of Iba Sleck Exchanges i.8. BSE Limitad &t vowa begindia. com.

Instruction for Members whose email ids are not registered or updated:

In case shares are held inphyscat mode, the Members are requesied o please pravide Folio Ma,
Mame af the Sharehoddar, scarned copy of Ihe Shars Cedilicale {ironl and back), PAN {sell-attesfad
scanmud copy of PAN card), AADHAR |sall-attested scannad copy of Aadhar Gardl by eenad o
investor@gratex.ln or o the Registrars And Transfer Agents ol The Company .al
irio adroitconpeeeie.com for Rapistration,

Land bearing Gut No. 2, Hissa No. 9, admeasuring 18000
sg. meter, Village Mauje Dharni, Taluka Khalapur, District
Raigad - 410202. Owned M/s. Signature City Reality Pvt. Rs. Rs.
Ltd. Bounded by : On the East by : Gut No. 2/6, On the| 3,20,00,000/-|  3,20,000/-
West by : Gut No. 2/10 & 2/12, On the North by : Gut No.
3 & 4, On the South by : Gut 1 & Gaothan.

The Earnest Money Deposit shall be deposited on or before 06.08.2024 upto 5 p.m.
There is no encumbrance to the knowledge of the Bank.

EMD amount of 10% of the Reserve Price is to be deposited by way of Demand
Draft in favour of Authorized Officer, Canara Bank ARM 1 Branch Mumbai or Shall be
deposited through RTGS/NEFT/Funds Transfer to credit of account of Canara bank
ARM 1 Branch Mumbai A/c No. 209272434, IFSC Code CNRB0002360 on or before 1.
06.08.2024 upto 5.00 pm and other documents to be submitted to service provider on
or before 06.08.2024 upto 5.00 pm. Date up to which documents can be deposited with
Bank is 06.08.2024.

The property can be inspected with prior appointment with Authorised Officer.

For detailed terms and conditions of the sale, please refer the link “E-Auction”
provided in Canara Bank’s website (www.canarabank.com) or may contact Dr. Seema
Somkuwar, Authorised Officer, Canara Bank, ARM | Branch, Mumbai (Ph. No.: 022
-22065425/30/ Mb. 8655963489) or Mrs. Rinkita Sodani Officer (Mob. No. 9413641701)
E-mail id: cb2360@ canarabank.com during office hours on any working day or the
service provide M/s. PSB Alliance (Ebkray), Unit 1, 3 Floor, VIOS Commercial
Tower, Near Wadala Truck Terminal, Wadala East, Mumbai - 400 037, Contact Person
Mr. Dharmesh Asher, Mob. 9892219848, (avp.projectmanager2 @ psballiance.com), Help

AARTI

Firid Fraim | 80N

Aarti Pharmalabs Limited
CIN: L24100GJ2019PLC110964
Regd. Off.: Plot No. 22/C/1 & 22/C/2, 1st Phase, G.I.D.C. Vapi- 396195, Dist. Valsad, Gujarat
Website: www.aartipharmalabs.com Email: investorrelations@aartipharmalabs.com

Telephone: +91 260 2400467, +91 99099 94655 By order of the Board

NOTICE OF 5" ANNUAL GENERAL MEETING, E-VOTING For Kores (India) Limited

INFORMATION AND RECORD DATE FOR DIVIDEND Sd-

NOTICE IS HEREBY GIVEN THAT ; s H““E{E? “a'“;

The 5th Annual General Meeting of the Members of Aarti Pharmalabs Limited ("the Company S?l:rr:'-l?::mir !; o % :';#:4
Company") will be held on Wednesday, August 07, 2024 at 11:00 a.m. (IST) through b o e
Video Conferencing ("VC")/ Other Audio-Visual Means ("OAVM") to transact the
business, as set out in the notice convening the AGM. In compliance with General
Circular 09/2023 dated September 25, 2023, issued by the Ministry of Corporate Affairs
("MCA") and SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167 dated October 07, 2023
issued by Securities and Exchange Board of India ("SEBI") (hereinafter collectively
referred to as "the Circulars"), Companies are allowed to hold the AGM through VC,
without the physical presence of members ata common venue. Hence the AGM of the
Company is being held through VC/OAVM to transact the business as setforth in the

notice of the AGM.

2. In compliance with the said circulars, Notice of the AGM alongwith the Annual Report
for 2023-24, has been sent, through electronic mode to those Members, whose email

Date: July 15, 2024
EF'!av:a-_: Mumbai

i cese sheres are held m demat mode, please cantact your OF and provide OPO-CLID {36 digil
OPID + CLED or 16-digd benshciary (D}, Name, clienl masier ar copy of Conzolidated Accaunl
shabemant, FAN (sell-alleshod scarmed copy of PAN card), AADHAR (soll-atheshed scanrod copy ol
Aaghar Car as per the process advged by your OF

Manner al -':ﬂﬁllﬂg o I"'II'{II,.’QH E-‘-‘-:'Ill[‘.g.
KAYA LIMITED

CIN: L85190MH2003PLC139763
Reg. Office: 23/C, Mahal Industrial Estate, Mahakali Caves Road,
Near Paperbox Lane, Andheri (East), Mumbai — 400093.
Tel: 022-6619 5000 Fax No.: 022-6619 5050
Website: www.kaya.in Email: investorrelations@kayaindia.net

NOTICE OF 215T ANNUAL GENERAL MEETING (“21°T
AGM” OR “MEETING”) TO BE HELD THROUGH VIDEO

Thea Campany is graviding ramale e-vodng [Ralty beloee Big AGM and e-wiing Laciily dunng the AGEM
¥ its Members throgh National Sequriiies Depository Limded [HSOL 10 cast their votes, The
dateled pracadure Sar emote a-valing balore the AGM and e-voling taciily during the AGM by the
Merbecs holdng shams in dematesakzed | phisicyl mate and Mg registored emal sdoresses
ot Ry registerad emall addresses wil be provided in the Matica.of AGM which will be sent by emad
shariy

The Mambers are requested 1o caredully read all the Motes set cuf in the Nofics of 1he AGM and
irestruction for jaining the AGM, manner al casting wota fhrawgh remeba é-voling ( e-upfing dunng the

A desk No. 8291220220, (support.ebkray @ psballiance.com),Website -https://ebkray.in/. addresses are registered With.the Cqmpany, Depository Ffarticipant(s) ('DP"). The CONFERENCING/ OTHER AUDIO-VISUAL MEANS (“VC/OAVM”)
Far Gratex Industries Limited, Sdf- Notice and Annual Report is available on the website of the Company atl |\ 106 o hereby given that the 21% Annual General Meeting (AGM) of the
ca. _ : . https://www.aartipharmalabs.com/annual-reports and websites of the Stock Y9 ; 9
Date :15.07.2024 Authorised Officer Exch i e BSE Limited ("BSE” National Stock Exch f India Limited ("'NSE” members of the Company is scheduled to be held on Tuesday, August 6,
CS Neha Arora | |place : Mumbai Canara Bank, ARM-I Branch xchangesi.e. BSE Limited ('BSE") and National Stock Exchange of IndiaLimited ("NSE") | | 2024 at 10.00 a.m. (IST) through Video Conference/Other Audio-Visual

at www.bseindia.com and www.nseindia.com respectively, and also on the website of
National Securities Depository Limited ("NSDL") at www.evoting.nsdl.com. The
dispatch of the AGM Notice and Annual Report through e-mails has been completed
onJuly 15,2024.

3. Pursuantto the provisions of Section 108 of the Companies Act, 2013 ("Act") read with
Rule 20 of the Companies (Management and Administration) Rules, 2014, as amended

Piace: Mumbal Company Secretary and Compliance Officer
Date: 16 July, 2024 Memibarship No.: ACS-57081

L TE_T SR e PR L

Means (VC/OAVM), to transact the businesses as set out in the notice of the
21 AGM (“AGM Notice”)

1. In compliance with all the applicable provisions of the Companies Act,
2013 and the rules made thereunder, read with General Circular No.
14/2020 dated April 8, 2020, General Circular No. 17/2020 dated April 13,
2020, General Circular No. 20/2020 dated May 5, 2020, General Circular

R

from time to time, Regulation 44 of SEBI (LODR) Regulations, 2015 and Secretarial | | No- 02/2021 dated January 13, 2021, General Circular No. 02/2022 dated
DEN NETWORKS LIMITED Standlard on éeneral I%/Iléetilngs ("SS-2") iss(ued by)the Igr’ll;titulte of Company Secretariles May 5, 2022 and General Circular No. 10/2022, December 28, 2022 and
=5 CIN: L92490MH2007PLC344765 General Circular No.the 09/2023 dated September 25, 2023 and other related

of India, the Company is pleased to provide its members facility to cast their votes
electronically on all resolutions set forth in the Notice of the 5" AGM. For this purpose,
the Company has availed facility for voting through electronic means from NSDL.

Allthe shareholders are informed that;

4. The e-voting period shall commence on Sunday, August 04, 2024 at 9:00 a.m. (IST)
and ends on Tuesday, August 06, 2024 at 5:00 p.m. (IST). During this period, Members
holding shares in dematerialized form or whose shares are lying in Escrow account as
on cut-off date i.e. Wednesday, July 31, 2024 may cast their vote electronically. The

circulars issued by the Ministry of Corporate Affairs (“MCA Circulars”), SEBI
circular no. SEBI/HO/CFD/CMD1/CIR/P/2020/79 dated May 12, 2020 read
with Circular no. SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167 dated October
7, 2023 and applicable provisions of SEBI (Lising Obligations and Disclosure
Requirements) Regulations, 2015, the Annual Report for the Financial Year
2023-24 (“Annual Report FY24”) alongwith the AGM Notice has been sent
through electronic mode on Monday, July 15, 2024, to all those Members
whose e-mail addresses are registered with the Company/Depository(ies).

Registered Office: Unit No. 116, First Floor, CWing Bldg. No. 2 Kailas Industrial complex, L.B.S Marg,
Park Site, Vikhroli (W), Mumbai -400079, Maharashtra, India
Phone No.: +91-22 25170178, Email Id: investorrelations @denonline.in, Website: www.dennetworks.com
EXTRACT OF CONSOLIDATED UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED 30TH JUNE, 2024
(Rs. in million except per share data)

Sl. Particulars

oot T e e+otngmodule el b isabied by NSDL o vaing herafer Ce hacosaatlon s wabmite ot Cormpan wesahon o s Slook Exahanees
No. 30.06.2024 | 31.03.2024 30.06.2023 31.03.2024 5. Members who have acquired shares of the Company after sending of the Notice and - . " ’ :
(Unaudited) |  (Audited) | (Unaudited) (Audited) nolding shares as of the cutoffdate may obtan (e User D and password by send i Limifon ot v B e e Do L Ivtod
0 Ingts tarestaso@ ed(|3U 0 agma);o ffll"][. e @SGrrt' ?1” palsst\)Nor yls-len inga India Limited at ww.nseindia.com and National Securities Depository Limited
. request at evoting@nsdl.co.in or investorrelations@aartipharmalabs.com. However, (NSDL) at https://www.evoting.nsdl.com/. The relevant documents referred to
1. | Total Income from Operations 2,475.28 2,580.17 2,73181 10,807.48 if the person is already registered with NSDL for remote e-voting then you may use in the AGM Notice shall be made available for inspection by the Members
2. | Profit/ (Loss) for the period (Before Tax, Exceptional and/or Extra-Ordinary items) 554.71 687.76 499.92 2,446.26 existing User ID and password, and cast your vote. zldeg_ttr_onlcna“y ba%eg on requfStshrﬁf%Ned a(’; |nvest_clyrg?la’?on_s@kay?md|at. r][ﬁt-
P Itonally, suci ocuments sha € maade avallable Tor Inspection a e
3. | Profit/ (Loss) for the period before Tax (after Exceptional and/or Extra-Ordinary items) 554.71 687.76 499.92 2,446.26 6. Oncethe voteona resolution is cas_t_by the me”ﬁbe“ .the member shall not be aIIovs{ed registered office of the Company during business hours on all working days
to change it subsequently. The facility for e-voting will also be made available during except Saturdays and Sundays upto the date of the 215 AGM
4. | Profit/ (Loss) for the period after tax (after Exceptional and/or Extra-Ordinary items) 432.91 770.51 422.80 2,127.94 AGM and those Members present in the AGM through VC/OAVM, who have not cast y , y _ ) o
5. | Total Comprehensive Income for the period (Comprising Profit/(Loss) for the period (after tax) 433.93 770.79 425.18 2,134.16 their vote on the resolution through remote e-voting and or otherwise not barred from doing fﬁrzﬂe r? ?/rg‘/’g%ﬁsfﬁ'ggﬁg theasr‘;[:\i/ K;etﬁ)?]f Z'fs 32?25%%%??'2? H:ee ﬂeQﬁM
. and other Comprehensive Income (after tax)) . . . o 50, shall be eligible to vote through the e-voting systems at the AGM. The Members proviging e-voting fécility prigr ?o the FI)\/Ieeting (“Remote E-voting”) and at thgé
— who cast their vote by remote e-voting prior to the AGM may also attend the AGM but Meeting in connection with the business to be transacted thereat.
6. | Paid-up Equity Share Capital (net) 4,767.66 4,767.66 4,767.66 4,767.66 shall not be entitled to cast their votes again. . , ,
. . 4. Members may refer to the detailed procedure and instructions for Remote
7 | Reserves (excluding Revaluation Reserve) as shown in the Audited Balance Sheet of the 29,433.40 7. Members who do not have the User ID and password for e-voting and for attending E-voting and E-voting at the Meeting, provided as part of the AGM Notice. The
orevious year AGM through V_C/OAVM orhave forg_ottep the U§erID and _passwprd may retrieve the Remote E-voting period commences on Saturday, August 3, 2024 (9:00
' same by following the remote e-voting instructions mentioned in the Notice of 5th a.m. IST) and ends on Monday, August 5, 2024 (5:00 p.m. IST).
8. | Eamning Per Share (Face value Rs. 10/-) AG.M. Further, Members can also use the OTP based login for lodging into the e- 5. Members are requested to note that the Remote E-voting shall not be
(8) Basic 0.95* 1.66* 0.89* 450 voting system of NSDL. . . permitted beyond 5:00 p.m. IST. on Tuesday, August 6, 2024 and the
. - - - 8. Members shall be able to attend the AGM through VC/OAVM or view the live webcast facility shall be disabled by NSDL thereafter. Once the vote on a resolution
(b) Diluted 0.95 1.66 0.89 4.50 of AGM provided by NSDL at www.evoting.nsdl.com by using their remote e-votinglogin | [ is cast, the Member shall not be allowed to alter it subsequently. Members
*not annualised credentials and selecting the EVEN(129338) for Company's AGM. The attendance of | | who have cast their vote through Remote E-voting prior to the Meeting, may
e the Members attending the AGM through VC/OAVM will be counted for the purpose of 2;‘}5&2??0”22?1%5 %%Na'zzfi'r?% tt?r:gurgge\t/i% OI\A/I\(/eI\rf] gg%"&g%;{;ﬁ'\g”&t tﬁg
Notes to the consolidated financial results: - asce;talnlng.tr;e quorgm St_alctlgg 103 oft_heAct. AGM, who have not already cast their vote by Remote E-voting, are eligible
1. The above is an extract of the detailed format of quarterly financial results filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing Obligations and Disclosure rocess forregistering t-marl addresses. . to exercise their right to vote at the AGM.
9. Members who have not registered their e-mail addresses, so far, are requested to

6. A person whose name appears in the Register of Members/List of Beneficial
Owners (in case of demat shareholding), on Friday, July 26, 2024 (“Cut-Off
Date”) shall only be entitled to avail the facility of Remote E-voting as well as
Evoting at the Meeting. Voting Rights shall be reckoned on the paid-up value
of equity shares registered in the name of the Members as on the Cut-Off
Date. A person who is not a Member as on the Cut-ff Date should treat the
AGM Notice for information purposes only.

Requirements) Regulations, 2015. The full format of the quarterly financial results are available on the websites of the Stock Exchanges (www.bseindia.com /

e register their e-mail addresses, in respect of electronic holdings with the Depository
www.nseindia.com) and Den Networks Ltd. (www.dennetworks.com).

through their concerned Depository Participant(s). Members whose shares are lying
in Escrow account and who have not registered / updated their email address, are
requested to submit details in prescribed form Schedule 1 & 2 to Link Intime India Private
Limited attheiraddress C 101, 247 Park, L. B. S. Marg, Vikhroli (West), Mumbai- 400083,

2. The quarterly financial results have been reviewed by the Audit Committee and approved by the Board of Directors at their respective meetings held on July 15, 2024. The
Statutory Auditors of the Company has carried out a Limited Review of the quarterly financial results.

3. Following are the particulars of the Company on standalone financials:-

(Rs. in million) oratrnt.nelpdesk@linkintime.co.in.
: Process to be followed by the Members, whose email address is not registered with 7. Members who have not registered their email address are requested to
Particulars Quarter Ended Year Ended the depositories, for procuring user id and password for remote e-voting and e- L%%'gé?;ézesgng iltgrreslfaers[:itci()fasl’lr’:a;?l(sj ?ﬁ'?elg gg{n;t g\%?gsbzeﬁgni?thgs;gs
30.06.2024 31.03.2024 30.06.2023 31.03.2024 voting during theAGM. - - . . mode, by writir?g to Li¥1k Intimg India Private LFi)mited, the Registrar ang ghare
(Unaudited) | (Audited) | (Unaudited) (Audited) 10. Please provide DPID-CLID (16 digit DPID + CLID or 16 digit beneficiary ID), name, client | - | 1-3nsfer Agent of the Company (RTAT), a their address C - 101, 247 Park, L B
master or copy of consolidated account statement, PAN (self-attested), AADHAR S Marg, Vikhroli (West), Mumbai - 400 083 or by using the “Service Request"
Revenue from operations 2,425.75 2,241.58 2,710.34 10,347.56 (self-attested) to investorrelations@aartipharmalabs.com. option under “Investor Services” tab available on the website of the RTA.

, 11. Alternatively members may send an email request to evoting@nsdl.co.in for obtaining 8. Any person, who becomes a Member of the Company after the Notice
Proft Before Tax 483,21 338.95 551.80 2,065:36 User ID and password by providing the details mentioned in Point (10). has bgeﬁ sent and holding shares as on the said cut-ofr; da¥e may access the
Profit After Tax 359.25 416.32 477.77 1,756.57 12. In case of any assistance, members may refer the Frequently Asked Questions (FAQs) AGM related documents on the aforementioned websites and may obtain the

for Shareholders and e-voting user manual for shareholders available at the download User ID and password by sending a request at evoting@nsdl.com or helpdesk.

evoting@cdslindia.com.

9. In case, any Members who require assistance before or during the AGM
can reach out NSDL on evoting@nsdl.com, contact at 1800-222-990 or Ms.
Sarita Mote, Assistant Manager - 022-24994890 email id: SaritaM@nsdl.co.in
or Soni Singh, Assistant Manager at + 91 22 24994559 email id: SoniS@

section of NSDL at www.evoting.nsdl.com or call on toll free no.: 022 - 48867000 or send a

requestto Ms. Prajakta Pawle, Executive Manager-NSDL at email: evoting@nsdl.co.in.
The record date for the purpose of determining entitlement of shareholders for the final
dividend for FY 2024 is Wednesday, July 31, 2024. The payment of dividend shall be made on
or before September 02, 2024, subject to the shareholders' approval at the 5" AGM.

For and on behalf of Board of Directors of
DEN NETWORKS LIMITED

Sd/- By order of the Board of Directors nsdl.codn. o
SAMEER MANCHANDA For Aarti Pharmalabs Limited For Kaya Limited,
Chairman and Non Executive Director Sd/- Nitika Da,?n"'i/;
. Nikhil Natu .
Date : 15/07/2024 DIN: 00015459 Company Secretary Place: Mumbai Company Secretary &

Place : New Delhi Date: July 15, 2024 Compliance Officer

Mumbai / July 15, 2024

ICSI M. No. A27738

financialexp.epaptin
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SWADESHI INDUSTRIES AND LEASING LIMITED

("SWADESHI"/"TARGET COMPANY"/"TC") (Corporate Identification No. L46309MH1983PLC031246)

Registered Office: Shop 117, 1 Floor, V Mall, Thakur Complex, Western Express Highway, Kandivali East, Mumbai, Maharashtra, India, 400101;
Phone No. +91- 9326321829; Email id: compliance@swadeshiglobal.com; swadeshiinditd@gmail.com; Website: www.swadeshiglobal.com

Recommendations of the Committee of Independent Directors (IDC) on the Open Offer to the Shareholders of Swadeshi Industries
And Leasing Limited (“Swadeshi” or the “Target Company”) under regulation 26 (7) of the SEBI (Substantial Acquisition of Shares
and Takeovers) Regulations, 2011 and subsequent amendments thereto (“SEBI (SAST) Regulations”)

Date 11.07.2024

Name of the Target Company

Swadeshi Industries And Leasing Limited
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Details of the Offer pertaining to Target|Open Offerto acquire up to 28,12,667 Equity Shares of Rs. 10/- each
representing 26.00% of the total equity and voting share capital of the
Target Company, to be acquired by the Acquirer, at a price of Rs.
2.00/- per Equity share payable in cash in terms of Regulation 3(1)
and Regulation 4 of the SEBI (SAST) Regulations, 2011.

Name(s) of the Acquirer

Jayshree Radheshyam Sharma

Name of the Manager to the offer

Navigant Corporate Advisors Limited

Directors (“IDC”)

Members of the Committee of Independent|Chairman: Nitinkumar Radheshyam Sharma
Member: Indira Dhariwal
Member: Krishna Kamalkishor Vyas

other contract/ relationship), if any

IDC Member’s relationship with the Target|IDC Members are the Independent Directors of the Target Company.
Company (Director, Equity shares owned, any|Neither Chairman nor Member of IDC holds any equity shares in the
Target Company. None of them have entered into any other contract
or have other relationship with the Target Company.

the Target Company by IDC Members

Trading in the Equity shares/other securities of | No trading has been done by the IDC Members in the equity shares/
other securities of the Target Company.

(Director, Equity shares owned, any other
contract / relationship), if any.

IDC Member’s relationship with the acquirer|None of the IDC Members have any relationship with the Acquirer.

Trading in the Equity shares/other securities of [Not Applicable
the acquirer by IDC Members

Recommendation on the Open offer, as to|The IDC Members believes that the Open Offer is fair and reasonable.
whether the offer, is or is nat, fair and reasonable [However, the shareholders should independently evaluate the Offer
and take informed decision in the matter.

Summary of reasons for recommendation

IDC recommends acceptance of the Open offer made by the Acquirer

as the Offer price of Rs. 2/- per fully paid- up equity share is fair and

reasonable based on the following reasons:

1. The Offer price appears to be reasonable considering market
prices of Target Company.

2. The offer price of Rs. 2/- per fully paid- up equity share offered
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by the Acquirers is equal to the price paid by Acquirer in Share
Purchase Agreement to Sellers.

3. The equity shares of the Target Company are frequently traded
shares within the meaning of explanation provided in Regulation
2(j) of SEBI (SAST) Regulations, 2011.

4. The offer price of Rs. 2/- per fully paid- up equity share offered
by the Acquirer is higher than the volume-weighted average
market price of shares for a period of sixty trading days
immediately preceding the date of the public announcement.

Keeping in view above facts IDC is of opinion that Open Offer price is

fair and reasonable and is in accordance with the relevant regulations

prescribed in the Takeover Code and prima facie appear to be

justified.
Details of Independent Advisors, if any. None
Any other matter to be highlighted No

To the best of our knowledge and belief, after making proper enquiry, the information contained in or accompanying this statement
is, in all material respect, true and correct and not misleading, whether by omission of any information or otherwise, and includes
all the information required to be disclosed by the Target Company under the SEBI (SAST) Regulations.

Capitalized terms used in this announcement, but not defined, shall have the same meaning assigned to them in the PA, DPS and

LOF.

Place: Mumbai
Date: 11.07.2024

For Swadeshi Industries And Leasing Limited

Sd/-
Nitinkumar Radheshyam Sharma

Chairman-Committee of Independent Directors

DIN: 06442840
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PUBLIC NOTICE
The Public in general hereby informed that
my client Mr. Kantilal Nanji Gada is lawful

owner of Laxmi Estate CHS, Bldg. No.1,
Flat No. 51, 5th Floor, Behind Chinai
College, Old Nagardas Road, Andheri (E),
Mumbai-400069, holding share certificate
No. 161 to 170 covered under share
certificate No. 017, of 10 Shares of Rs. 50/-
each dated 28/10/2017 has been lost /
misplaced original share certificate on
27/06/2024 at time of shifting and same
was not found. In that regard | have lodged
N.C in Andheri East Police Station under
Lost Report No. 75685 dated 09/07/2024.
If any person has found the said share
certificate or any one has any claim/
objection by way of gift, easement, lien,
mortgage, sale, charge, trust, attachment or|
otherwise howsoever one required to make
known to the undersigned alongwith all the
supporting documents contact within 15
days from the date hereof, failing with such
claim or objection, if any, shall be
considered as waived.
Place: Mumbai / Dated: 16/07/2024 Sd/-|
Gaurav G. Tiwari (Advocate)
001, Gr. Floor Nityanand Consumer Society,
Nityanand Nagar No. 4, Opp. Andheri Station,
Behind Hotel Better Home, Near Post Office,
Andheri (East), Mumbai-400069.

PUBLIC NOTICE

It is hereby given to the Public Notice
that the Original SHARE
CERTIFICATE NO. 38, MEMBERS
REG NO. 38 in respect of 5 shares of]
RS. 50/- each of ZUBEDA PARK CO
OP HOUSING SOCIETY LIMITED
issued in the name of FATIMA ABDUL
KADAR issued on dated 19.04.2004, in
respect of Scheduled property has been
lost/misplaced on 15.10.2016.
Therefore any person’s having any
claim in respect of the above referred
property or part thereof by way of sale,
exchange, mortgage, charge, gift, ,
transfer of title or beneficial interest
under any trust right of prescription or
pre-emption or under any Agreement or
other disposition or under any decree,
order or Award otherwise claiming,
howsoever are hereby requested to
make the same know in writing together
with supporting documents to the
undersigned FURKHAN UL HAQUE
TAUFIK PATEL & SADIYA
FURKHAN ULHAQUE PATEL (Mob:
9820903593), within a period of 15
days (both days inclusive) of the
publication hereof failing which the
claim of such person’s will deemed to
have been waived and /or abandoned.
SCHEDULE
All that piece and parcel of Residential
premises bearing FLAT NO. C-2, 402,
ZUBEDA PARK CHS LTD, TALAO
PALI ROAD, SHIMLA PARK
KAUSA, MUMBRA THANE 400612,
Adm 560 Sq ft (APPROX), Built-Up,
within the limits of Thane Municipal
Corporation, in the Registration District
and Sub-District Thane
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PUBLIC NOTICE

Take notice that My Clients, 1)MR.
BAPTIST NORONHA 2)NAOMI
BAPTIST NORONHA 3)JANIFA
BAPTIST NORONHA have
instructed me to invite objection in
respect of FLAT NO.405/A-WING
ON THE FOURTH FLOOR OF
BUILDING KNOWN AS GOLDEN
PALACE ESTATE CO-
OPERATIVE HOUSING SOCIETY
LTD. situated at NEAR PARSHWA
NAGAR, MIRA-BHAYANDAR
ROAD, MIRA ROAD(EAST), DIST:
THANE-401107 (here referred to as
the “said flat”) In Short. LATE MRS.
HELEN BAPTIST NORONHA was
originally a joint member of Golden
Palace Estate Co-Operative Housing
Society Ltd., situated at Near
Parshwa Nagar, Mira-Bhayandar
Road, Mira Road(East), Dist:Thane-
401107, who died on 03-01-2024 and
left behind only Three Legal Heirs
including 1)MR. BAPTIST
NORONHA (Husband) 2) NAOMI
BAPTIST NORONHA (Daughter)
3)JANIFA BAPTIST NORONHA
(Daughter) & MR. BAPTIST
NORONHA (Husband) has applied
for the sole membership to the said
Golden Palace Estate Co-Operative
Housing Society Ltd., situated at
Near Parshwa Nagar, Mira-
Bhayandar Road, Mira Road (East),
Dist:Thane-401107 for transfer of the
aforesaid flat in his sole name and the
Other Legal Heirs including
1)NAOMI BAPTIST
NORONHA (Daughter) 2)JANIFA
BAPTIST NORONHA (Daughter)
have consented for the same.

Any person or persons having any
objection for grant of membership or
having any claim, right, title or interest
or any part thereof either by way of
inheritances, heirship or mortgage,
lease, leave and license, sale or lien,
charge, trust, easement, license,
tenancy, injunction, possession,
exchange, attachment of the Income
Tax Authorities or otherwise howsoever
are requested to make the same known
in writing within 15 Days along with the
supporting documents to the
undersigned at B-706, Asmita
Regency-1, Naya Nagar, Mira
Road(East), Thane-401107 within
Fifteen Days (15) from the date of
publication hereof, failing which all
such claims and/or objections, if any
will be considered as waived and

abandoned.  Apy, RAMSHA KHATIB
Date: 16-07-2024 (B.L.SL.L.B)
Place: Mira Road 9821715184
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